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AL ADLINISIHACLYE TAIBUNAL ALLAHABAD RENCH,
0.ANo.334 of 1992,

~+ Jawahay L2l & 2n0ther .seveessseseass.Applicants,
Versus

Unicn jof Indie & others ,...¢s......Bespondents,

Hont'hlle Lir.Justice U,C.Srivastava,V.C,

Hon'b#g_Mr.K.ObaYYa.A.M,

Hon'ble Mr,Justice U,C.Srivastava,V.C, )}

The applicents weire cupointed =s Casual
Fittey on different dates in the vear 1970 and
they have been perfuinming their duties as Fitter,
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Sorthern Lollway,Allnshebad that the 1ist is beino
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L oy

The golicants and others made capuasentatli

£y
<
p
O
=
-

in this behzlf but belns lowv pnid employes and for
foor ¢f being removed from sozrvice, the seplicants
cuuldinot dase Lo melain for such exploitation
of lalour, The a.plicants thercofior nmade

representation for poyment of thelr salary of Fillex
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»ut the same s not siven, The Union thereaftier
agzin|sponsored the ¢ wse of tha zpolicants and
approachcd‘the authority in this behalf but

withoyt any xesult, The Inspoctor of orks vide

Ris letler dated 29.0,90 stated that the staff
mantigned in the ~ttached 1ist hove complainad

in witing that they ore beins utilised on the post
of artisan caleqory, An enculcy s meda g the

affect whether they ~ic beino utilised as such.
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“*‘ wim o thar =11 the staff are workinag en the oost
artisan catecory undex instructions of their
higher jauthorities. According to the applicanis,
they hgve been working on the sost of Filtter and

sork of ~riisan is being taken from him but tho
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Although they o2 entitied to the higher grode

in viep of worl and dutles por Jormed by him

15 oy
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clone with the artissns and this is bow they
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orking with the sutisens, they cennot clzim chefe
selves Lo be artissns and alsu cannot clzim the
qe-de of artisan., Unless they “re trade lested,
“hey ¢2nnot bz sppointed as Fi.ter znd €2 nnct be
aienipd the grade of Fittex. It nppoars that

the epplicants wore appolnted os Khalasi and they
heve Blso been performing the dutles which are
bein pecformed by Fitler but unlzss they are
appolpted as Fitter in zecondance with low, they

c-anob olzaim the poy scrle 2nd oiede of Fitter
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